
RJ No.104/2024     High Court of Karnataka, 
        Bengaluru, 
           Dated: 05.08.2024. 
 

CIRCULAR 
 

 The Hon’ble Court in the final order dated 02.04.2024 passed in WP 

No.1572/2024 (GM-RES) has observed that a ministerial officer has made an 

entry in the right side portion of the order sheet, directed the undersigned to 

issue necessary instructions to all the Ministerial Officers/Staff not to write or 

type anything on the right side of the order sheet, but to use only the left side.  

 
 Therefore, all the Ministerial Officers and Staff of the High Court of 

Karnataka, Principal Bench at Bengaluru and the Benches at Dharwad and 

Kalaburagi and the District Judiciary including Tribunals and Labour Courts 

in the State of Karnataka are hereby directed not to use, write or type anything 

on the right side of the order sheet, which is exclusively reserved for Judicial 

Orders, but to use only the left side of the order sheet. Any violation in this 

regard would be viewed seriously.  

 
  
   BY ORDER OF HON’BLE THE CHIEF JUSTICE 

 

 Sd/- 
   (K.S.BHARATH KUMAR) 

                REGISTRAR GENERAL 

 
To: 
1. P.A.to Hon’ble the Chief Justice. 
2. The Registrar General/ Registrar (Vigilance)/ Registrar (Recruitment) / 

Registrar (Administration)/ Registrar (Infra & Maintenance) / Registrar 
(Protocol & Hospitality) / Registrar (Computers). 

3. The Additional Registrar General/ Additional Registrar (Judicial), High 
Court of Karnataka at Dharwad and Kalaburagi Benches, for necessary 
action and circulation among the concerned staff.  

4. The Central Project Co-ordinator (CPC), with a request to web-host the 
circular. 

5. The Director, Karnataka Judicial Academy, Bengaluru. 
6. All the Joint Registrars/ Deputy Registrars working on the judicial side.  



7. All the Assistant Registrars and Section Officers working on the judicial 
side for due circulation amongst the staff under their control. 

8. The Assistant Registrar and Section Officer of DJA-I to circulate the 
circular to all the concerned Courts through the respective Principal 
District and Sessions Judges and Unit Heads. 

9. Office Copy.  
 


